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ABSTRACT

Negotiation is a dynamic process involving communication and exchange
aimed at reaching a mutually agreeable resolution. Culture influences
communication styles, leading to potential misunderstandings and conflicts.
Successful negotiators adapt their approach to the cultural context, striving
for understanding and respect. Effective cross-cultural negotiation requires
sensitivity and empathy. Communication in negotiations involves verbal and
non-verbal cues that vary across cultures. Non-verbal cues offer insights into
the other party's thoughts and intentions. Verbal communication should be
clear, respectful, and easily understood. Active listening and seeking
feedback ensure mutual understanding. Culture is acquired through
socialisation and shapes individuals' behaviours and beliefs. Intra-cultural
negotiations benefit from shared understanding, while cross-cultural
negotiations require awareness of cultural biases and adaptability. Stella
Ting-Toomey's Face Negotiation Theory highlights the importance of
preserving social image, or "face," in negotiations. Different cultures
respond differently to face concerns. Sensitively addressing face concerns
prevents conflicts and promotes cooperation. Cross-cultural communication
distinguishes between high-context and low-context cultures. High-context
cultures rely on implicit meanings, while low-context cultures emphasise
direct communication. Understanding these differences is crucial. To
overcome cultural differences, avoid relying on stereotypes. Balance cultural
awareness with understanding the individual. Research the counterpart's
culture and adapt strategies. Manage stress to avoid conforming to cultural
expectations. Recognising and understanding cultural dynamics facilitates
successful cross-cultural negotiations. Embracing cultural diversity and
adapting communication strategies lead to productive outcomes and stronger
relationships.
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Introduction

Negotiation is an interactive process through which two or more parties, who are
interdependent and in conflict over a particular matter, seek to reach a mutually agreeable
resolution. It involves a series of communications, exchanges, and discussions aimed at finding
common ground and addressing conflicting interests. In this context, negotiation serves as a
platform for parties to express their strategies, goals, and desired outcomes, which are
conveyed through the content and form of their communication. Communication itself is
inherently cultural, as it encompasses the transmission of information through a shared system
of signs, symbols, and behaviours. Different social groups possess distinct ways of
communicating, influenced by their cultural norms, values, and practices. These cultural
nuances significantly impact how individuals perceive, interpret, and convey messages during
negotiation. Cultural differences in communication styles can manifest in various aspects, such
as directness or indirectness of speech, non-verbal cues, tone of voice, gestures, and even the
choice of words. For instance, some cultures value straightforward and explicit
communication, while others may prioritise indirect and nuanced expressions. These
differences can lead to misunderstandings and misinterpretations during the negotiation
process if not adequately understood and managed. Successful negotiators recognise the
cultural dimension of communication and adapt their approach accordingly. They strive to
understand the cultural context of their counterparts, seeking common ground while remaining
respectful of cultural differences. Effective cross-cultural negotiation requires sensitivity,

empathy, and the ability to bridge gaps in communication styles.

Unveiling the Meaning and Essential Elements of Effective Negotiation

The word "Negotiation" has its roots in the Roman word "Negotiatori." In Latin, "negotiatori"
was used to describe someone who engages in business transactions or carries out business
activities. The term is derived from two Latin root words: "neg" and “otium." The Latin root
word "neg" means "not" or "no." It indicates the absence or negation of something. In the
context of negotiation, it implies the absence of a state of ease, leisure, or idleness. In other
words, negotiation involves actively dealing with and addressing matters that are not
characterised by ease or leisure. The second Latin root word is "otium," which refers to ease,
leisure, or free time. It conveys the idea of being at leisure or not being occupied with work.

By combining "neg" and "otium," the word "Negotiation" captures the notion of engaging in
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business activities or transactions that require effort, active participation, and the absence of

ease or leisure.!

Jerome Slavik, in his article "Seven Elements of Effective Negotiations," highlights key
components that contribute to successful negotiation outcomes. Let's delve into each of these

elements?:

Relationship: Building a positive relationship with the other party involved in the negotiation

is crucial. It involves establishing trust, respect, and open lines of communication.

Communication: Effective communication is vital throughout the negotiation process. Active
listening is an essential skill that allows parties to understand each other's perspectives and
needs. Rephrasing and summarising discussions help ensure mutual understanding, especially

during challenging or complex moments.

Interests: Identifying the underlying interests of each party is crucial for reaching a mutually
beneficial agreement. Interests go beyond stated positions and delve into the motivations,

needs, and concerns that drive each party's desired outcomes.

Options: Generating a variety of options expands the potential for reaching a favourable
agreement. Parties should explore and propose alternative solutions beyond their initial
requests or positions. Having multiple options increases flexibility and the likelihood of finding

common ground that satisfies everyone's interests.

Alternatives: Knowing the alternatives available to both parties if a negotiated agreement
cannot be reached is essential. Identifying viable alternatives provides a realistic comparison

to evaluate the potential outcomes of the negotiation.

Legitimacy: Negotiations should be based on legitimate standards, principles, or criteria. The
use of objective standards helps establish a fair and reasonable framework for decision-making.
Referencing independent criteria or precedents can remove subjective biases and increase the

likelihood of reaching an agreement that is perceived as fair and just by both parties.

! Hendon, Hendon, & Herbig, 1996.

2Jerome Slavic, SEVEN ELEMENTS OF EFFECTIVE NEGOTIATIONS, December 2008.
https://hms.harvard.edu/sites/default/files/assets/Sites/Ombuds/files/HMS.HHSD .HSPH .OmbudsOffice.SEV
EN ELEMENTS OF EFFECTIVE NEGOTIATIONS.pdf
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Commitment and Conclusion: The negotiation process should lead to a clear commitment
from all parties involved. This commitment ensures that the agreed-upon terms are followed

through.

By integrating these seven elements into the negotiation process, negotiators can foster
constructive dialogue, identify shared interests, explore creative solutions, and establish a
foundation for long-lasting agreements that satisfy all parties involved. In this paper, we will

focus on one such important element and that is communication.

Relevance of Communication in Cultures

Communication is a complex process that involves transferring meanings from a sender to a
receiver. While it may seem straightforward, numerous challenges in international settings can
hinder the accurate transfer of meanings. Verbal and nonverbal communication serve as
mediums through which communication occurs. In negotiation scenarios, different

communication skills come into play.

Nonverbal communication, in many cases, holds greater importance than the actual words
being spoken. It involves cues such as body language, facial expressions, gestures, and tone of
voice. During negotiations, it is crucial to pay attention to the nonverbal cues exhibited by the
opposing negotiator, as they can provide valuable insights into their thoughts, emotions, and
intentions. Verbal communication, on the other hand, encompasses the words and language
used during negotiations. Negotiators needs to be mindful of what is being said and how it is
being expressed. Following some simple rules can enhance effective verbal communication
during negotiations. These rules include avoiding raising voices, refraining from interrupting
the other person while they are speaking, and avoiding the use of jargon or technical language
that may not be easily understood by the other party. To ensure effective communication, a
negotiator can assess the clarity of their verbal communication by requesting the listener to
repeat their understanding of the exchange. This feedback loop helps prevent
misunderstandings and provides an opportunity for clarification and alignment of perspectives.
Overall, effective communication is vital in negotiations as it enables a shared understanding
between parties. Both verbal and nonverbal cues should be considered, and negotiators should
strive to employ clear, respectful, and easily understood language while being attentive to

nonverbal signals. By doing so, negotiators can establish a solid foundation for productive and
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successful negotiations.?

In the anthropological sense, culture encompasses a broader meaning than just artistic or
intellectual refinement. It encompasses both the activities associated with refining the mind
and the everyday aspects of life. This includes social customs and behaviours such as greetings,
the display or suppression of emotions, maintaining certain physical distances from others, and
even eating and drinking habits. Culture, according to anthropologists, is commonly described
as the shared cognitive framework that sets apart various groups or classifications of
individuals.* This definition emphasises that culture is not innate but rather acquired through
learning and socialisation from previous generations, including parents and grandparents. It
highlights the idea that culture is primarily taught and transmitted, shaping the behaviours,
values, beliefs, and practices of individuals within a particular group. The nature versus nurture
debate is relevant in understanding culture. While some aspects of human behaviour and
characteristics may have a biological or genetic basis (nature), culture is predominantly
considered a result of nurture, shaped by social and environmental influences. Research is
continuously conducted to examine the interplay between nature and nurture and determine the
extent to which certain aspects of human behaviour, including cultural aspects, are influenced

by genetic factors or social conditioning.’
Intra-Cultural V. Cross Cultural

Negotiations can be categorised as Intra-cultural or cross-cultural, depending on whether they
occur within one's own culture or involve individuals from different cultures, respectively.
Cultural characteristics such as collectivism and individualism can be used to compare these
types of negotiations. Interestingly, research indicates that negotiators in collectivist cultures

tend to achieve integrative outcomes more frequently than those in individualistic cultures.

Intra-cultural: Intra-cultural negotiation refers to the process of negotiating within one's own
culture. It involves communication and interaction between individuals who share a common

cultural background, norms, values, and expectations. In intra-cultural negotiations, the parties

3 Charon Contributor, Effective Communication & Negotiation, Smallbusiness, August 12 2021.

4 Marianna Pogosyan, Greet Hofstede : A conversation About Culture, Beyond cultural dimensions,
psychologytoday.com, 21 February 2017. https://www.psychologytoday.com/us/blog/between-
cultures/201702/geert-hofstede-conversation-about-culture

5 Marinel Gerritsen, The role of culture in communication :- How knowledge of differences in communication
between cultures may be the key to successful intercultural communication, University of Nijmegen,
Department of Business Communication Studies, 1998.
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involved typically have a shared understanding of the cultural context, which can facilitate
smoother communication and a higher degree of mutual comprehension. During intra-cultural
negotiations, individuals can draw upon their familiarity with the cultural nuances,
communication styles, and customary practices of their own culture. This shared cultural
understanding often helps establish a sense of trust, mutual respect, and shared goals, which
can positively influence the negotiation process and outcomes. Moreover, intra-cultural
negotiations may benefit from a more streamlined decision-making process, as cultural
assumptions and expectations are more likely to align, reducing the potential for conflict that
can arise from cross-cultural differences. However, it is important to note that even within the
same culture, individuals may still have diverse perspectives, interests, and negotiation styles.
Therefore, effective intra-cultural negotiation also requires attentiveness to individual
differences, maintaining open communication, and actively seeking mutually beneficial

solutions that accommodate various needs and preferences within the cultural framework.

Cross-Cultural: Cross-cultural negotiation refers to the process of negotiation between
individuals from different cultural backgrounds. Cultural characteristics, such as the distinction
between collectivist and individualistic cultures, play a significant role in shaping the
negotiation dynamics. Collectivist cultures prioritise group harmony, cooperation, and
consensus-building, whereas individualistic cultures emphasise individual goals, autonomy,
and self-interest. Research has demonstrated that negotiators from collectivist cultures are more
inclined to seek integrative outcomes, where both parties' interests are satisfied, compared to
negotiators from individualistic cultures. This is because collectivist cultures prioritise
relationship-building and cooperation, fostering a collaborative mindset that encourages
finding mutually beneficial solutions. In contrast, negotiators from individualistic cultures may
prioritise assertiveness, competition, and maximising individual gains, potentially leading to a
more distributive negotiation approach focused on claiming value for oneself.Understanding
these cultural differences is essential for successful cross-cultural negotiation. Negotiators
must be aware of their own cultural biases, adapt their strategies to accommodate the values
and norms of the other culture, and foster an environment of mutual understanding and respect

to facilitate effective communication and reach optimal negotiation outcomes.®

¢ Jason Gordon, How Cultural Influences Negotiation, Explained, thebusinessprofessor, 15th April 2022,
https://thebusinessprofessor.com/en_US/communications-negotiations/culture-influences-negotiation
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Theory of Cross Cultural Communication: Stella Ting-Toomey’s, Face Negotiation

Theory

Numerous social psychologists, including Geert Hofstede, Fons Trompenaars, and Jeanne M.
Brett, have proposed various theories on cross-cultural communication.” However, this paper

focuses solely on negotiation and explores Stella Ting-Toomey's Face Negotiation Theory.

Face-Negotiation Theory is a sociological concept that focuses on the importance of preserving
one's social image, known as "face," in interpersonal interactions and negotiations. The term
"saving face" is commonly used to describe the act of avoiding humiliation and maintaining
respect. Face represents a person's desired social identity, which includes aspects such as
popularity, honor, and professional reputation. Negative experiences like embarrassment or
making mistakes can damage one's face. In negotiation settings, understanding the concept of
face is crucial because it influences how people react when they feel their face is at stake. When
individuals perceive a threat to their face, they may respond in various ways to "save face."
This can manifest as retaliatory actions, conflicts, or even insulting the other party involved.
These defensive reactions are attempts to protect their desired social image and avoid
humiliation.To facilitate successful negotiations, it is essential to consider strategies for
managing face loss, both for oneself and the communication partner. By acknowledging and
respecting each party's face needs, negotiators can maintain a cooperative and constructive
environment. This may involve offering face-saving solutions or providing opportunities for
individuals to restore their damaged face without compromising their self-esteem. By
addressing face concerns sensitively, negotiators can mitigate potential conflicts and ensure

that the negotiation process moves forward smoothly.

Stella Ting-Toomey’s, Face Negotiation Theory,” is a relevant perspective to understand cross-
cultural communication, particularly in the context of negotiation. In this theory, "face" refers

to an individual's identity, image, and how they are perceived by themselves and others. The

" Venecia Williams and Nia Sonja, Fundamentals of Business Communication Revised (2022),
pressbook.bccampus.ca, ch 1.5. . https://pressbooks.bccampus.ca/businesswritingessentials2/chapter/1-theories-
of-cross-cultural-communication/

8 Jeff Cochran, Face Negotiation Theory : Everything you need to know, shapironegotiations.
https://www.shapironegotiations.com/face-negotiation-theory-everything-you-need-to-know/

9 J.R. Dingwall; Chuck Labrie; Trecia McLennon; and Laura Underwood, Professional Communications.
Chapter 31.
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concept of face is universal across cultures, but different cultures approach face concerns in

distinct ways, especially when comparing Eastern and Western cultures.

Individualist cultures, such as those found in Western societies, place a higher emphasis on
preserving one's face or self-image. In contrast, collective cultures, often seen in Eastern
societies, prioritise maintaining the face of others. Losing face, which can result from
embarrassment or damage to one's identity, is generally undesirable. Conversely, gaining or
preserving face can lead to improved status, relationships, and positive interactions. The actions
taken to preserve or mitigate face-related issues are known as face-work. The theory also
incorporates the concept of power distance, which refers to the degree of hierarchy and social
inequality within a culture. Collective cultures tend to have higher power distance, emphasising
the importance of maintaining others' face at a higher level than one's own. In individualist
cultures, self-expression, making one's opinion known, and looking out for oneself are valued.
These cultural differences in facework and power distance can often lead to conflicts in

interpersonal communication between individuals from different cultural backgrounds.

Based on the dynamics of face negotiation theory, different conflict styles tend to emerge:

* Domination: A dominating or controlling approach to conflict resolution, more commonly

seen in individualist cultures.

* Avoiding: Dodging or avoiding the conflict altogether, which aligns with the collectivist

approach.

* Obliging: Yielding or accommodating the other person's needs and concerns, also associated

with collectivist cultures.

« Compromising: Employing a give-and-take negotiation approach to resolve the conflict,

often observed in individualist cultures.

* Integrating: Collaboratively negotiating to find a solution that satisfies the interests of both

parties, typical of individualist cultures.!®

10ibid
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High Context and Low Context: A more advanced perspective on culture in negotiation
entails analysing a broad range of cultures to identify recurring patterns or cultural types.
Rather than immersing oneself in a specific culture for understanding, this approach takes an
external viewpoint, seeking commonalities and cultural styles. These patterns are often outlined
as a set of opposing characteristics, such as  high-context/low-context,
individualism/collectivism, and egalitarian/hierarchical.!! In high-context cultures, indirect
communication is commonly utilised as participants are expected to decipher the intricate
meanings conveyed through subtle non-verbal cues. Conversely, low-context cultures lean
towards direct statements and explicit confirmation of written agreements during negotiations.
Negotiators hailing from individualist cultures may prioritise relationship preservation less
compared to those from collectivist cultures. Similarly, negotiators from egalitarian cultures
are typically less preoccupied with matters of social hierarchy and privilege in comparison to

negotiators from hierarchical cultures.!?

Another significant aspect of face negotiation theory relates to the distinction between high-
context and low-context cultures. High-context cultures rely on implicit meanings beyond
explicit words and even non-verbal cues that may not be obvious to those unfamiliar with the
cultural context. In contrast, low-context cultures tend to use more direct communication and
rely on precise language to convey meaning. For instance, in a high-context culture, an
agreement may be verbal because the parties involved have a deep understanding of each
other's family backgrounds, personal histories, and social positions. This shared knowledge is
sufficient for the agreement to be upheld and enforced, without explicitly stating the
consequences. In a low-context culture, written agreements with detailed terms and conditions,
often involving legal professionals, are more common to ensure clarity and enforceability.
Understanding the differences between high-context and low-context cultures is essential in
negotiation, as it affects the level of explicitness and detail required for effective

communication and agreement. '3

Overall, Ting-Toomey's face negotiation theory provides insights into how cultural factors,

11 Jeanne M. Brett, Culture and Negotiation, 35 INT'L J. PSYCHIATRY 97-104 (2000); MICHAEL L.
SPANGLE & MYRA WARREN ISENHART, NEGOTIATION: COMMUNICATION FOR DIVERSE
SETTINGS (2003).

12 Jayne Seminare Docherty, Culture: Culture and Negotiation: Symmetrical Anthropology for Negotiators,
Marquette Law Review, Vol 87 Issue 4 Special Issue.

13 Oetzel, John G., and Stella Ting-Toomey. 2003. “Face Concerns in Interpersonal Conflict: A Cross-Cultural
Empirical Test of the Face-Negotiation Theory.” Communication Research 30:599-624.
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such as face concerns, power distance, and context, influence communication and conflict
resolution in negotiation settings. By recognising and understanding these cultural dynamics,
negotiators can navigate cross-cultural interactions more effectively, leading to improved

outcomes and stronger relationships.
Overcoming Cultural Differences for a Successful Negotiation

When managing cross-cultural communication in business negotiations, it is important to avoid
over-reliance on cultural stereotypes. Research shows that negotiators tend to adapt excessively
to the other culture's style, leading to clashes. Balancing cultural awareness with understanding
the individual is key for effective collaboration. Additionally, high levels of stress can cause
negotiators to conform to cultural expectations rather than analyse the situation. Being aware

of these biases can help negotiators navigate cross-cultural negotiations successfully.

Katie Shook, in their article Cross-Cultural Communication in Business Negotiations :- When
managing cross-cultural communication in business negotiations, avoid the common tendency
to give too much weight to cultural stereotypes, '# strategies to overcome cultural differences

in case of cross cultural differences.

1.  Weigh the Differences in the Culture :- Cultural differences play a significant role in
negotiations, and most people recognise this fact. Our understanding of intercultural
negotiations is shaped by various sources such as books, films, television shows, and
personal experiences. These sources contribute to the development of intercultural
negotiating schemas, which are mental frameworks or templates that enable us to quickly
interpret the behavior of foreign counterparts. Ideally, these schemas help us avoid
mistakes in negotiations and make sense of behaviors that might otherwise seem confusing.
However, research conducted by Wendi L. Adair from the University of Waterloo, Canada;
Masako S. Taylor from Osaka Gakuin University in Japan; and Catherine H. Tinsley from
Georgetown University suggests that negotiators often rely too heavily on these
intercultural negotiating schemas. In surveys conducted among American professionals
negotiating with Japanese counterparts and Japanese professionals negotiating with

Americans, participants were asked about their preparations and the outcomes of

14 Katie Shonk, Cross-Cultural Communication in Business Negotiations :;- When managing cross-cultural
communication in business negotiations, avoid the common tendency to give too much weight to cultural
stereotypes. Harvard Law School, 20th April 2023, https://www.pon.harvard.edu/daily/international-
negotiation-daily/cross-cultural-communication-business-negotiations.
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negotiations. Surprisingly, the study revealed that negotiators tended to excessively adapt
their negotiation style to the other culture, expecting their counterparts to adhere to their
own cultural norms. However, they failed to recognise that their counterparts were also
adjusting their strategies to the foreign context. Consequently, both sides made excessive
efforts to conform to stereotypical ideas about the other culture's negotiation style.

Ironically, this heightened cultural sensitivity often led to clashes between the cultures.

2. Researching the Individual and their Culture:- In cross-cultural business negotiations,
striking a balance between culture and individuality is crucial. Researching on your
counterpart's culture is important to avoid insensitivity, but excessive focus on culture can
have negative consequences. Understanding the individual is equally essential, including
their profession, work experience, education, expertise, personality, and negotiation
background. This insight enables tailoring your approach and communication style for
effective collaboration. It is vital to treat your counterpart as an individual rather than
relying on cultural stereotypes. Allocating time for casual conversation and small talk
fosters rapport, personal connection, and trust before diving into core business discussions.
Emphasising cultural awareness and individual understanding allows for a nuanced
approach that considers both cultural context and individual preferences, facilitating

successful and harmonious negotiations.

3. Stress Reduction:- According to Columbia University professor Michael W. Morris's
research on cross-cultural communication in business negotiations, negotiators tend to rely
on cultural stereotypes when they face high levels of attentional demands. In a study
conducted by Morris, participants were asked to assess an employee whose actions had
resulted in a negative outcome. When under time pressure, American participants were
more inclined than Hong Kong participants to attribute blame to the individual rather than
considering the situational factors—a bias commonly observed in American
negotiations.Morris suggests that emotional stress, deadlines, and being accountable to
others from one's own culture can lead negotiators to conform to cultural expectations
instead of carefully analysing the situation. In such circumstances, individuals may
prioritise quick judgments based on cultural norms rather than engaging in a more thorough
evaluation. These findings highlight the influence of attentional demands on negotiators'
behaviour and the tendency to lean towards cultural expectations when faced with

cognitive overload. Understanding these dynamics can aid negotiators in becoming more
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aware of their own biases and considering a more nuanced approach that goes beyond

cultural stereotypes in high-pressure negotiation situations. !>
Conclusion

Negotiation is a complex process influenced by cultural factors. Cross-cultural negotiations
involve individuals from different cultural backgrounds, while intra-cultural negotiations occur
within the same culture. Understanding cultural characteristics and avoiding over-reliance on
stereotypes is crucial for successful negotiations. Face-Negotiation Theory highlights the
importance of preserving one's social image, or "face," in negotiations. Research suggests that
negotiators often adapt excessively to the other culture, leading to clashes. To overcome
cultural differences, it is necessary to balance cultural awareness with understanding
individuals. Researching the counterpart's culture and personal background can facilitate
effective collaboration. Additionally, stress and cognitive overload can lead negotiators to
conform to cultural expectations, emphasising the need to be aware of biases and adopt a
nuanced approach. By considering both cultural context and individual preferences, negotiators

can foster harmonious negotiations and achieve mutually satisfactory outcomes.

15 ibid
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